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(b) the amount sanctioned for the above 
purpose by Government to each state for the 
year 1968-69? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(DR. SHRIMATI PHUL-RENU GUHA) : (a) 
The information is being collected from the 
State Governments and will be laid on the 
Table of the House when received. 

(b) A statement showing allocations for 
1968-69 for Centrally Sponsored and State 
Plan schemes for the welfare of Backward 
Classes is attached. (See below). The 
expenditure borne by the Central Government 
is IOO per cent, in respect of Centrally 
Sponsored schemes •nd 60 percent, in respect 
of State Plan schemes. 

STATEMENT 

Allocations made for 1968-69 for schemes for 
the   welfare of   Backward Classes 

(Rs.  in lakhs) 

 

 

DREDGING OF THE BRAHMAPUTRA 

970. SHRI G. BARBORA : Will the 
Minister of IRRIGATION AND POW 
ER be pleased to state whether the 
Union Government have :aken up any 
scheme for dredging the Brahmaputra 
river-bed or any other effective flood- 
control measure to avert the devastating 
floods in Assam almost every year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND POWER 
(PROF. SIDDHESHWAR PRASAD) : 
Dredging of the river-bed of the Brahmaputra 
for flood control is considered to be 
impracticable. However, it is proposed to 
undertake experimental dredging at a few 
places to see the feasibility of this as an ani-
erosion measure. Further, it is proposed to 
concentrate attention on raising and 
strengthening the existing embankments in 
Assam and organise proper flood warning and 
timely maintenance. It is also proposed to 
examine thoroughly the technical and 
economic feasibility of detention reservoirs. 

HARIJANS IN GRAM-PANCHAYAT 

971. SHRI M. ASAD MADANI : 
Will the Minister of SOCIAL WEL 
FARE be pleased to state : 

(a) whether it is a fact that in Ramnithpur 
Village in Hyderabad a Harijan member of the 
Gram-Panchayat does not dare to sit along 
with oiher members on chairs; 

(b) whether it is also a fact that he cannot 
even participate freely in the discussions; and 

(c) if so, what are the details thereof? 


